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Office Oxder

Iy be clarified that [LS. Code is only code given for identilication of the
product/ che nical and it is not nccessary that product/ chemical, if has H.S. Code, is
approved progduct as per [SS Act, 2006, There is a separatc procedure for getting approval of
new product| It was decided and conveyed to NISG also the following procedure be adopted:

I. Wheij H.S Code s available and is within the Chapters plaged by FSSAS on website,

ihe HIS Code is used. '

2, Whe 1.8 Code is available but is available in _Chaptcrs'othcwthen placed on’the
wehslie of FSSAI the Code will be transferred & placed under the category of
miscallaneous Chapter.

3, H.§ Qode is not available at all. In such cases product name be mentioned.

Also, follow|ng disclnimer has been incorporated with HS Code in Online Food Licensing
and chisn'u\ion System. ' '

WARNING-

st isl hereby clarified that 1.8, Code is only code given for identification  of the
produet shemical and it is not necessary that prodlictlchemical, if has HS Code, is
approved product as per FSS Aect, 2006. Please seC the relevant provisions for
confleming it product is already approved or a new product, in which case it will require

. producr}ppmvni ganction under FSS Regulations.” .

' \.’Jt have also separately mentioned that application of new product should be sent

(o Director (PA) separately. In this way, it will be possible for I'T Section to transport

. product Lode from other chapters and incorporate in the list of S Codes against & newly
_ ercated-thapter called “Miscellaneous™
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